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ee BEgpondents,
Bon'tls Sh. N.V.Krishnan, Vice Chaimman (A)
B haw heard him, The grievarce is against
ﬁ the aneA.l sehictity list deted 4.4.94) 9.4-94 by uvhich
4
; the Joint seniority list of Dark Hoom ~seth hes been
cireulated inviting objecticrs. The goplicant has prefermed
an obiection by the Am,n.z letter dated 12,5.94
combending that it was irregular te prepare a joint
sehfority list add that separate snierity liss
has to be prepared., That is the prayer in the O she
The representation has been filad recently in May, 1954,
: #® are of the view that this aspplicaticn is premature,
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Be spondents hawe yet to caasidé rel his ﬁépr&a&ﬂtatigﬁ}aag
other repre e ntaticnyand fimalise seniority list, If thé
aplicant 1s agorizved gout non fﬁispasﬁ of the
repre gontgtion in time, he may eproach this?ri%}una%

at the gopropriate time,
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Ze Inthe circumstances the gplicant seeks permissicn
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is dismissed as withdrawn preserving

nis Tribunal whenzver gricvance sriss in the matter,
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